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ACT KO. XVI. OF 1855. 

--f+*--" 

PASSED BY THE LEGISLATI~E COUNCI~  OF I'XDIA. 

(Received the assent of the Govesmor General on the 27th Marc7~ 1855. )  

AN ACT to amesad t7te Law i n  force in the Presidency of Bombay conces-,nistg 
the use of Badges. 
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g WHEREAS it is expedient to amend the provision of the Bombay Code 
-% 
+i which prohibits the use of badges by persons not in 
P Preamble. 
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the employ of Guverr~ment ; It is enacted as follows : - 
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1. Section VI. Chapter 3 Regulation XXIII .  of 1827 of the 

I Regulationrepealed. 
Bombay Code is repealed. 

11. No perscin, not being a servant of Government, shall wear ally belt 

Baages worn by per- or badge intended to resemble any belt or badge worn by 
not servants of servants of Government, or any badge not bearing, in* the 

Government to bear 
the employer's name, characters of a language current i n  t,he district in which 
&c. 

it is worn, thc name or designation of the party by 
whom the wearer is employed. 

111. '\Vhoever commits, or is accessary to the eommission of, an ofl'ence 

Penalty. 
under the preceding Section shall, whether a 13ritish 
subject or not, be liable, on collvictioil before any person 

larvfully exercising the powers of a ~ a ~ i s t r a t e  or Justice of the Peace, 
within whose local jurisdiction the offsnce is cominitted, to a fine not exceed- 
ing one hundred rupees. 


